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UPON hearing the counsel the Court made the following
ORDER

It has been submitted by Ms. Pinky Anand, learned ASG that the
matter concerning the same issue has already been taken up and
decided by the Bench presided over by Hon. Dipak Misra, J. by
order dated 18.01.2016. It is also submitted that the present
matter may be placed before Their Lordships so that the same be
taken up and decided accordingly.

In view of the submission made, the Registry is directed to
list the matter on Friday, the 12* February, 2016 before an
appropriate Bench, after obtaining instructions from Hon'ble the

Chief Justice of India.

(R.NATARAJAN) (SNEH LATA SHARMA)
Court Master Court Master
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